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puts a question. He has also got the right
to approach the consumer forum and the
Government will extend its support.

DR. MURLI MANOHAR JOSHI: You
have a duty to protect the consumers. I
have a right as a consumer. But you have
a duty as the Minister in charge. Why
can’t you prosecute those persons 7

SHRI A. K. ANTONY : The duty of
the Government is to bring in the law and
also to constitute various... (Interrup-
tions).

SHRI SOM PAL: And not to imple-
ment,

MR. CHAIRMAN : He cannot go be-
yond his powers. He can do only what
is within his powers. (Interruptions).
Please listen to the Minister. Otherwise,
1 am going on to the next question.

SHRI A. K. ANTONY : Please let me
complete. The duty of the Government is
to constitute various redressal machinery.
Because of the consistent persuasion of the
Government, in our country, in all the 31
States, now we have the State Commissions
and there are 455 district forums too.
Every consumer is at liberty to approach
the consumer forum and the Government
will help the consumers, We have consti-
tuted a Consumer Welfare Fund, As per
the provisions of the Fund if the con-
sumers are forced to spend a lot of money
in one case, they can get reimbursement
from the Fund. All these are done by the
Government. Going to the court is not
the role of the Government. It is the role
of the consumer and the consumers’ or-
ganisation. You can also go there.

MR. CHAIRMAN : Question No. 486.
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SHRT GIRTDHAR GOMANGO: Sir,
the per capita consumption expenditure at
the 1973-74 prices was... (Interruptions)
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SHRI S. JAIPAL REDDY : Why don’t
you borrow some voice from Sangh Priya
Gautam ?
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" MR. CHAIRMAN : Please, allow the
Minister to reply.
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alleviation programmes, weightage is given
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I am not deviating from the main question.
Thirty-three per cent is on an all-India
basis. This all-India percentage comprises
all the States which I have read out.
(Interruptions) ... Ninety per cent of the
poor people are in these ten States.
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SHRI V. NARAYANASAMY: Mr.
Chairman, Sir, in the year 1987-88 the
percentage of persons below the poverty
line in the rural areas, according to the
hon. Minister, was 33. According to the
recent survey it has been increased to 37%.
Sir, the reason for the increased in pover-
ty in the rural areas, in spite of the vari-
ous schemes announced by the Central
Government and the funds provided by the
Central Government to the State Govern-
ments for their implementation, is that the
State Governments are not properly spend-
ing the funds which have been given by
the Central Government for the various
schemes. There is pilferage and in some
3—26 RSS,95
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cases the funds have been diverted to
various other schemes and they have not
been spent for the specific schemes for

which they have been given.

MR. CHAIRMAN : You please ask
your question.

SHRI V. NARAYANASAMY: 1 am
coming to the question, Sir. A question
was raised about a year ago when Mr.
Sukh Ram was the Minister for Planning
and Programme Implementation, We
would like to know whether you have got
a monitoring agency at the Central level.
When you give funds to the State for
various schemes the Siate Governments
are diverting the money for other purposes
without spending it for the purpose for
which they are given. Therefore, without
a monitoring agency you will not be able
to sec the result. Therefore, there is the
incidence of poverty increasing from 33%
to 37%. So, I would lke to know cate-
gorically from the hon. Minister whether
he is going to have a monitoring agency
for monitoring the implementation of the
schemes by the State Government.

SHRI GIRIDHAR GOMANGO: Sir,
in the statement which I have already
given on the main question it is 33.4%.
It is on the basis of 1987-88 report. The
figure which he has meationed is appa-
rently according to the recent survey. 1
am not aware of... (Imferruptions)... A
number of programmes are being imple-
mented by the State Governments.

Sir, the monitoring is done by the con-
cerned Ministries departments, and by the
State Government. The overall monitor-
ing is done by the concerned Ministry.
We receive reports from concerned M:nis
tries and concerned States.

SHRI V. NARAYANASAMY : That
programme is not being properly imple-
| mented.  That is the point,
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SHRI GIRDHAR GOMANGO: The
monitoring mechanism is with the con-
cerned Ministry and with the concerned
State. Whatever information we receive,
and circulate to all concerned. We com-
pile it. If there is a specific programme
and a specific scheme where money has
been allocated  and was diverted, it will be
difficult for me to give a categorical
answer. If the hon. Member has got any
nformation about any such scheme in any
State where money has been alloted but
diverted, he can bring it to my notice.

DR. BIPLAB DASGUPTA: 1 would
like to know whether poverty aleviation is
still on thé agenda of the Government.
From 1971 to 1991, at least, in public rhe-
toric a lot of fuss was made about Garibi
Hatao. But since 1991, the voice of the
Governmznt has become mute as far as
poverty alleviation is concerned. On the
other hand, we find that in the case of the
Narashimam Committee, it has reduced
the priority lending to the weaker sections
from 40 pér cent to 10 per cent. Then
a large number of subsidies have been re-
duced, including the subsidy on interest
rate. Moreover, some of the basic mea-
sures could not reduce poverty. For ins-
tarice, the Public Distribution System is
under threat and the Land Reforms is not
being implemented. Part (a) of my ques-
tion is: To what extent is the Govern-
ment really serious about poverty allevia-
tion? The Minister has mentioned about
reduction in poverty and all that. Would
the Minister agree that this concept of

poverty, which the Government is using,
has no relevance ?

SHRI GIRIDHAR GOMANGO: Mr.
Chairman, Sir, if you permit, the Deputy

Chairman of the Planning Commission will
reply to it

[RAJYA SABHA]
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THE MINISTER OF COMMERCE:
(SHRI PRANAB MUKHERIJEE) : Sir, I
am not the Minister incharge. But I am
the head of the Planning Commission.

This is the job of the Planning Commis-
sion. (Interruptions). Let me answer;
otherwise you will lose your time. Sir,
poverty alleviation is very much on the
agenda of the Government. If you look
at the major rural development prog-
ramme which is focusing on the income
generating capacity of the rural population

and the step-up of the rural development
outlay from Rs. 7,000 crores to Rs. 30,000
crores, from one Plan to another Plan—
Rs. 7,000 crores was allocated in the
Seventh Plan and Rs. 30,000 crores was
allocated in the Eighth Plan—and the dis-
tribution of the JRY resources on the basis

of a number of poor people residing in a
State, all are focusing on that particular
aspect. The second point is this. There is
a little misapprehension on the issue of 90
per cent. It is not correct to say that 90
per cenl of the rural population is below
According to the Plan-

assessment, the popu-

the poverty line.
ning Commission’s

lation below poverty line is 33 and odd
per cent, According to some new metho-
dology whiah has been recommended by
the Lakdawala Committee which was refer-
red to by Mr. Narayanasamy, this member
Now why this new
methodology ? Some academicians,

will be little more.
some
scholars raised the question about some of
the elements of our methodology of com-
line
based on 2400 calorie consumption and the

puting and calculating the poverty

the
appointed a Com-
mittee under Dr. Lakdawala. They came
out with a little different methodology. Ac-

particular level of expenditure. So,’

Planning Commission

cording to their assessment the number of



37 Written Answers
ﬁoor people below the poverty line would‘
be a little more.

But, nonetheless, the number is going‘
dowp over the vyears. It will be 33 per
cent according to some method and
acconding to some other method it may be
36 to 37 per cent. But it is going down.
Therefore, niy submission is that poverty
alleviation is very much on the agenda of
the Eighth Plan and a large number of
programmes and schemes have been for-
mulated for thie purpose.

MR. CHAIRMAN: Shri
Singh Mann,

SHRI BHUPINDER SINGH MANN:
Sir, the Government. . ..

Bhupinder

MR. CHAIRMAN: I am sorry. Ques-
tion Hour is over,

WRITTEN ANSWERS TO QUESTION

Import of Edible OR

*481. SHRI ANANT RAM JAISWAL:
SHRI V. GOPALASAMY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
propose to import edible oil;

(b) if so, the quantity of edible oils pro-
posed to be imported with cost in foreign
exchange;

(c) the domestic production of ediblé
oils during 1993 and the estimated produc-
tion by the end of the year 1994;

(d) the extent to which the gap between
the demand and supply of edible oils is
anticipated to be met with the imports;
and

(¢) the overall impact on the domestict
prices of edible oils ?

{2nd May, 1994]
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THE MINISTER OF STATE IN THE
MINISTRY QF COMMERCE (SHRI
KAMALUDDIN AHMED) : (a) and (b)
The decision to import pafmolein has al-
ready been taken by the Government.
However, the quantity and foreign ex-
change involved in import will be decided
at the time of actual imports in the com-
ing months depending upon the Pprices of
edible oils in the country, its demand and
supply in the market, etc.

(c) The likely production of edible bils
during 1993-94 will be around 61.5 lakh
M.Ts. No estimates have been worked
out for the productiion by the end of the
year 1994,

(d) At present, the gap between the
demand and supply of edible oils is of the
order of six to seven lakh tonnes and im-
ported oil will dupplement the availability
of edible oils and reduce the gap to the
extent of imported quantity. .

(¢) Imports of edible oil are likely to
have a sobering effect on the priees in the

open market as also make available palmo-
lein at cheaper rates to consumers under

PDS.
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